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n"Heard Raju. He showed me the copy of the
plaint, it appears thal the #.0.5. No.746
of 1082 of the file of “ivil “udge (S. V)
kajkot stands transferred to this -
Lribunal. Hence R & P of that suit be -

called from the said Civil vourt,
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. &o ﬁﬁ to reach this Iribunal (at its Ahmedabad
Office) on or before 4L.3.1986. B
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‘" 20.1.1986.

Certified to be true cory.

{By Courtesy éofkiﬁg as Goukt Officer

at Bench Bombay setting at Ahmedabtad

Jovi, Block, 2nd Floof, digh vourt

Compound, Navrangpura, Ahmedabad-9).
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Before the A dministrative Tribunal
Additionz1 Bench at Ahmedsbad,

Application No.2 of 1986 Y No- |9 c/ég

Viren Indulsl Bhatt,

Re;Railway Colcny ‘

Block No,74-D/1, ﬁukhadiya Colony,

Rajkot, eee Petitioner/ori,.pltff,

V/Se

1, Unicn of India,
notice to be served on
Generz1l Manacer, Western RlYye,
Churchgate, Bombay=20,

2e T he Rallway Service Commission,
Notice to be served on Secretary,
having address as 1st Floor,
Churchgate, Station Bldg.,
Bombay=20, eee Respondents

CORM: B,C, GADGIL ,J,
(Je 24, 1986)

QRAL ORDERs

Heard the advocates, I think that this is a matter
in which the Railway A dministretion has not been giving
eny sttention that is really called for, Inspite of my
previcus order nothing has been done to clarify the
position, I would, therefore, like to record the statement
of the Secretary of the Railway Recruitment Board for the
purpose of clarifying the position, The Secretary should
remain present(along with the concerned relev-nt record)
at Amedabad on 15«7«1986 at 11,00 A,M, It is made
specifically clear that seriocus note will be tsken if the

M shile %
secretsry would remain sbsent in-—pusse?mce of this order,
A copy of_this order should be given to the applicant

and also 'the respondent so that it could be sent to the
Secretgry for compli=z=nce,

Dt.24-6-'%.

(B,C, GADGIL ,J,)
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0.A. ND., 196/86

CORAM & HON'BLE MR, P.Me. JOSHI oo MEMBER
HON'BLE MR. PH . TRIVEDI ee VICE CHAIRMAN

Heard Mr, 3. . Raju, the learned counsel for the applicant . No one
o appeals @n behalf of the respondents when the matter is called out .
The case is therefore adjourred to 3rd September, 1986 for further

directiens.

31.7,.'86
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0.A, No. 196/86

CORAM s HON'BLE MR, P,H. TRIVEDI ee VICE CHAIRMAN
HON'BLE MR, P, M, JOSHI ee JUDICIAL MEMBER
: 3.9,'86

Heard the learned advocate Mr. Raju for the applicant and
Mre. K.K. Shah for the respondents, Application is admitted.
i The respondents should have complied with the earlier order "-}l"ifr‘;";*}.

of this Tribunal regarding appearance of the of f i cor g frmed T tria

— ‘._."\,/\‘ VN

mwmm%w the documents referrsd te in such
® orders, It is directed that on next date compliance with the

order should be made. The case is adjourned te 17th September,

1986 for final hearing of the original suit Neo, 746/82 which

should be pracessed by the Registry when receive;{:v
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0.A. 196/86 v
CORAM: Hon'ble Mr. P. H. TRIVEDI . + Vice Chairman
Hon'ble Mr. P. M. JOSHI . « Judicial Member

17.9.'86

The learned advocates Mr. S. V. Raju for the applicant and Mr. K.K.

4 Shah for the respondents appear. This case has been transferred as
regular civil suit no. 746 of 82, of the Court of Civil Judge, Rajkot,
and taken on the register of this Tribunal, as TA/213/86. The app-

) licant's case is that although he had appeared for an interview and
obtained marks higher than the score of some of the others who have
been offered appointment, he was not conferred an appointment due
to some error or mistake. In order to ascertain the position with
reference to the relevant documents, the respondent was asked to
produce them and, after inspection of such documents, the following

order is made:

Mr. S.S.Kabre, Jr. Clerk appears on behalf of the Railway
Recruitment Board. The learned advocate for the respondents makes a
statement that Mr. Tejwani, Secretary of Railway Recruitment Board
appeared on 15.7.'86, alongwith the documents as had been desired by
} ; the Tribunal, and the respondent is ready to-day with the documents
for satisfying the Tribunal and as is said in the earlier orders.
Accordingly we have seen the relevant documents which are specified
viz. Book no. 8, pages 236,237 and 238, Head Clerk's statement dated
.—‘ 27.11.'81 and the file RSE/IYE 79/WR. The applicant was interviewed
. on 18.5.'75, although he was earlier called for interview on 25.5.'79,
| and that he acquired 1Z§land was, therefore eligible for being offered
appointment but due to some mistake this was not taken into account.
This position has been conceded by the learned advocate for the res-
pondent, Mr. K. K. Shah. It is, therefore, directed that the plaintiff
be appointed to Class III post with effect from the date on which the
next person who secured marks less than him has been given such an #
appointment subject to the applicant's clearing such medical and other
tests as may be required before he joins. All other benefits will
follow accordingly. The application is laid down to rest. Cost of
Rs. 300/- and cost of the stamp, and the charges for witnesses as
assessed and fixed by the Registry on the basis of records should be

b borne by the¢ respondent. g>v~CA;:ya
- - ( P. H. TRIVEDI )
V.0

(\Q\M. JOSHI)
. J.M.
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t {:.AQ /176/86 % 2
4 in
0.A./196/86
CCRAM : HON'BLE MR. BIRBALNATH .o Al
o HON ' BLE Mie PeoMe JC‘SI’II ) Je lie

20.11.1986

Heard Mr., S.V. daju, the learned counsel for the
applicant. Issue urgent notice to show cause why

the contempt proceedings should EEETE? taken against
the respondents for not complyinq(the directions
issued in 0O.&./196/86 dated 17.%.'86, returnable on
11.,12,1986.
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(BIRBALNATH)
A.M.
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MA/176/86 in OA/196/86 G@»
~ CORAM: HON'BLE MRe PeHe.TRIVEDI : VICE CHAIRMAN
V4
A HON'BLE MRe PeoMe JOSHI s JUDICIAL MEMBER
- 11-12-1986

Neither the applicant nor his advocate appearse

| The case is adjourned to 1-1-1987 for further

directione.
M'{‘
(P.H.TRIVEDI)
VICE CHAIRMAN.
*TR/er .




